
FIR No. 467/2021
State  vs   Vishal

U/s 356/379/411/34 IPC
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  Accordingly, bail bond and surety bond is accepted.

Release warrants of accused Vishal be prepared immediately.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021
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CC No. 1427/2021

Vijesh Gupta & Anr  
vs  

M/s Lotus Agriculture Marketing Cooperative Society Ltd & Ors
30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

File  is  taken  up  today  on  the  application  moved  behalf  of

complainant for preponement of NDOH.

Present: Ld. Counsel for complainant.

Heard. 

Considering  the  facts  and  circumstances  enumerated  in  the

application, application is allowed.   

I have perused the application U/s 156 (3) Cr.P.C

SHO, PS Prashant Vihar is directed to file an action taken report

stating the following :-

1. Whether  any  complaint  has  been  made/received  by  the

complainant in the police station.

2. If yes, whether any action has been taken on the complaint. 

3. Whether  as  a  result  of  investigation/inquiry,  any  cognizable

offence  has  been  made  out  against  the  accused  persons  and  whether  any

action has been taken by the police. 

4. If  yes,  whether  any  FIR  has  been  registered  and  status  of

investigation. 

5. If  no  cognizable  offence  has  been  made  out,  whether  the

complainant has been informed accordingly. Contd...



-2- CC No. 1427/2021

Copy of the complaint alongwith the annexures be supplied to

the Naib Court, PS concerned today. 

Copy of order be sent to SHO and the DCP concerned directing

them to file report with respect to the action taken on the complaint received

by them prior to the complainant approaching this court. Reply should be in

point wise manner addressing each query of the court as raised above.

Put up for filing of report on 23/08/2021.

The date earlier fixed ie 25/09/2021 stands cancelled.

Copy  of  this  order  and  report  be  sent  to  Ld.  Counsel  for

complainant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 0439/2021
State  vs   Abhinesh

U/s 356/379 IPC
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application for calling status report.

Present: Ld. APP for the State.

Ld. Counsel for applicant.

Status report received. 

Application stands disposed off.

Copy  of  this  order  and  report  be  sent  to  Ld.  Counsel  for

applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 442/2021
State  vs   Amit Kumar

U/s 379/411 IPC
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Amit Kumar.

Present: Ld. APP for the State.

Ld. Counsel for accused Amit Kumar.

Record perused.

As per record, accused Amit Kumar has already been enlarged on

bail vide order dated 29/07/2021 in this case . 

In  view  this,  present  bail  applications  stands  dismissed as

infructuous.

Copy of this order and order dated 29/07/2021 be sent to Ld.

Counsel for accused and Jail Superintendent through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 467/2021
State  vs   Vicky

U/s 356/379/411/34 IPC
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application for return of jama talashi articles (ie I-

PHONE 6 and cash of Rs. 1690/-) moved by the applicant Vicky.

Present : Ld. APP for the State.

Applicant Vicky with Ld. Counsel.

Heard.  Report of IO perused.  

In view of report of IO, the jama talashi articles be released to the

applicant as per seizure memo after due verification of identity and against

proper receipt.

Application stands disposed off.

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



Unistone Panel Pvt Ltd  vs  M/s Rupsa Harware
CC No. 643/2019

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

File is taken up today on the application seeking cancellation

of NBWs issued against accused Khondekar Mahiuddin.

Present: Applicant/accused Khondekar Mahiuddin with Ld. Counsel.

At request, put up on 31/07/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 871/2005
State  vs   Ramniwas

U/s 12/9/55 Gambling Act
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application moved on behalf of applicant/surety for
release of FDR.

Present: Applicant/Surety Sukesh Nagpal alongwith counsel.

Application perused.

File be summoned from Record Room for 06/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021
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e-FIR No. 015487/2021

State  vs   Rishabh
U/s 379/411 IPC

PS Prashant Vihar
30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Rishabh.

Present: Ld. APP for the State.

Ld. Counsel for accused Rishabh.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

28/07/2021 and he has been falsely implicated in the present matter.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered.  Accused  is  of  young  age

(stated to be of 18½  years) and elongated period of incarceration may have

an adverse impact. Further, the  trial will take time due to the pandemic of

Covid-19.  No fruitful purpose w.r.t investigation and prosecution would be

served by keeping the accused in JC.  Therefore, accused Rishabh is admitted

to bail on furnishing bail bond in the sum of Rs. 15,000/- with one surety of

like amount subject to the following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

3. The accused to furnish his Mobile number along with the 

Contd...
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undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4.  The accused to give all available addresses including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 26797/2020
State  vs   Raji Ahmed @ Arish

U/s 379/411/34 IPC
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  Accordingly, bail bond and surety bond is accepted.

Release warrants of accused Raji Ahmed @ Arish be prepared immediately.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021
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E-FIR No. 026905/2020

State  vs   Anil Kumar
U/s 379/411 IPC

PS Prashant Vihar
30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This is an application u/s 437 CrPC for grant of bail to accused

Anil Kumar.

Present: Ld. APP for the State.

Ld. Counsel for accused Anil Kumar.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

15/11/2020 and he has been falsely implicated in the present matter.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case  property  is  already  recovered.   Accused  is  in  JC  for  a

considerable period of time.  Charge-sheet is already filed and trial will take

time due to the pandemic of Covid-19.  No fruitful purpose w.r.t investigation

and prosecution would be served by keeping the accused in JC.  Accused

cannot be kept behind the bar as a punitive measure, at this stage of the trial.

Therefore, accused Anil Kumar is admitted to bail on furnishing bail bond in

the  sum  of  Rs.  15,000/-  with  one  surety  of  like  amount  subject  to  the

following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

Contd...
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3. The  accused  to  furnish  his  Mobile  number  along  with  the

undertaking that he/she will always keep his mobile on active mode

and share  his  live  location  with  the  Investigating  Officer  as  and

when requested/ordered.

4.  The accused to give all available addresses including permanent,

current address or any other address where he may reside along with

the proof thereof.

5. The  accused  to  give  an  undertaking  that  he/she  will  notify  the

Investigating Officer in case of change of address or mobile number.

Jail  Superintendent  concerned  is  directed  to  ensure  the

compliance of mandate of Sunil Tyagi  vs  Govt. of NCT 2021 SCC OnLine

Del 3597.

Ahlmad is directed to send the Annexure B along with the bail

order.

Copy of this order be sent to Ld. Counsel for accused, DLSA and

Jail Superintendent concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



e-FIR No. 032816/2019
State  vs   Unknown

PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

This  is  an  application  for  releasing  of  vehicle  bearing

registration number HR 10AE 2400 on superdari.

Present: Ld. APP for the State.

Sh. Karanjeet Singh, Applicant/AR of IFFCO TOKIO GIC LTD 

with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that vehicle in question is in Mumbai and procedure is going on to bring the

same in concerned PS.

In view of this, put up for further report of IO on 20/08/2021.

Copy  of  this  order  be  sent  to  applicant  and  IO  concerned

through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 98/2021
State  vs   Naveen @ Babu Ram

U/s 387/34/120-B IPC & 25/54/59 Arms Act
PS Prashant Vihar

30.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 438/RG/DHC dated 22.07.2021 that all the matters are to be taken up

through VC.

Present: Ld. APP for the State.

Matter was fixed for bail bond verification report.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  

Accordingly, bail bond and surety bond are further accepted.  

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021



FIR No. 9065/2021
State  vs   DL 5SBU 0655

PS Prashant Vihar
30.07.2021

Matter is taken up through video-conferencing.

Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble  High Court  has  issued  directions  vide  order  bearing  no.  438/RG/DHC dated

22.07.2021 that all the matters are to be taken up through VC.

This is an application for releasing of vehicle bearing registration number

DL 5SBU 0655 on superdari.

Present: Ld. APP for the State.

Applicant/owner Jai Prakash Pandey with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court  of  Delhi,  vehicle  in  question  bearing  registration  number  DL 5SBU  0655 be

released to the registered owner by IO on furnishing security bond as per the valuation

report of vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/30.07.2021
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